(TO BE PUBLISHED IN PART-IV OF THE DELKJ GAZETIE
EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELI I
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14 (17)/LA-2003/ 7 55 Dated: 23-)2-1f
NOTIFICATION

No.F.14 (17)/LA-2003 — The following Act of the Legislative Assembly of
the National Capital Territory of Delhi received the assent of the P-esident of
India on the 7% December, 2004 and is hereby published fur general
information: -

“THE DELHI MUNICIPAL CORPORATION (ALIIENDMENT) ACT, 2004~
(DELHI ACT 7 OF 2004)

(As passed by the Legislative Assembly of the National Capital Territory 6f
Delhi on the 28% July, 2004).

[17" Decemt er, 2004]
An Act to further amend the Delhj Municipal Corporation Act, 1957

BE it enacted by the Legislative Assembly of the National Capilai
Territery of Delhi-in the Fifty-fifth Year of the Republic of India a.
Hilows:-

1. Short titie and commencement.- (1) This Act may be czlled (i
Delhi Municipal Corporation (Amendment) Act, 2004,

(2)  Itshall come into force at once,

2. Amendment of section 98.- In the Delhj Municipal Coryoratio
Act, 1957 (66 of 1957) hereafter referred to as “the principal A:t™). in
section 98, for sub-section (2), the following shall be substituted, narr ely:-

“(2) No regulation under clause (¢) of sub-section (1)
for category ‘A’ and category ‘B’ posts shall b made
¢xcept after consultation with the Commission ind o
category ‘C’ posts except with the prior approvai of the
Government,”

3. Amendment of section 113.- In the brincipal Act, in section
113, in sub-section(1), for clause (), the following shall be subs ituted.
namely:-

“(f) a tax on building applications payable alon;s with
the application for sanction of the building plan.”

4. Amendment of section 149.- In the principal Act, in ssction
149, , .

(i) for the Chapter Sub-heading reading as “Tax on buj dings
payable along with the application for sanction of building
plans™, the following shall be substituted, namely:-

“Tax on building applications payable along with the
application for sanction of building plans™;
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(ii)  for sub-section(1), the following shall be substituted,
namely:-

“(1) Save as otherwise provided in this Act, the
Corporation shall levy a tax on building applications at
the rate of five rupees per square metre of the total
covered area proposed to be built on-a plot measuring up
to fifty square metres and ten rupees per sq'1are metre of
the total covered area proposed to be built on a plot
exceeding fifty square metres in area.”

5. Amendment of section 417.- In the principal Act, in section 417,
the proviso to sub-section (3) shall be omitted.

/
6. Omission of the Sixth Schedule.- In the prir}éipal <t, the
Sixth Schedule shall be omitied. { D M
gt

(V.K Bansal)
Joint Secretary) Law, Justie & L.A.)
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